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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
 NEW DELHI
New Delhi thiz the 3k dey of Aug,,1995
ug, ,
R& No,217 of. 1995
in ' : :

0A No,1372 of 1991,
HONT'BLE MR J,P.SHARMA, MEMBER(J)
HONTBLE MR B oK oS INGH, MEMBER(A)

amt, Radha Uadhauan’
Telephone Operator
Pres ident 's Secretariat
Rashtrapati Bhauan,

New Gelhi & Ors, eses. Applicants,

Versus
1, Secretary
President is Secretariat
Rashtrapatii Bhavan,
NBU Delhio
2, ~ Secretary
Uepartment of Personnel & Training
Ministry of Personnal & Training

Administrative Reforms & PG & Peansions
Govt, of India,

New Delhi, essoespondents,

ORDER(by circulation)
( delivered by Hon'ble Mr B .K.Singh )

This Review Application No,217 of 1995
has been filed against the judgment and order

passed in 9,A,No,1372/91 decided on 8th June, 1995,
Alihough the application is barred by limitation since
after removing objections it was filed on 14th
August, 1995 without any applicstion for condonation
of delay, yst in the intergst of justice we Eondone
the delay.

The power of revieuw is exercised under Order
47 Rule 1 of the Code of Civil Procedure read with
praviSions of éection 114 of thé same Code, The revieu
can b @ made on the ground that any importanf piece
of evidence or matter, which was of vital
importance and which could have materially changed
\thg judgmentninspita of due diligence was not

in the knouwledge of the review applicant when
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the 0.4, was heard finally or when the orders
were made, It could be alsg on the basis of
any important document which, inspite of due
diligence was not available with thq;eviau
@pplicant when the casg was finally heard but
the sams is available now, There is no such
document or there is no neuw piece of ewidencs
Or No new matter which can wvarrant a revieuw of

the order already madé.
The other gfound, on the basis of which

a review can be made is on the basis of an error

factual or legal apparant on the face of the

.record, The review applicant has not been able

to show any manifest factual or legal error,
therefore, on this ground alse no revieu is
possible, Ths third ground isanalogous to the
aforesaid two, i.e., there should be some other
substantial and reascnable cause to uarrént a
revieuw, That is also not there,

- Therefors, none of ths grounds mentioned
under Crder 47 Rule 1 C.P.C. are available for
revieQing judgement and order dated 8th June,1895
in O.4, No, 1372 of 1991, The application is,
therefore, summarily rejected under Order 47

Rule 4(1) of the Code of Civil Prccedgﬁei
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Member (A}
I agree (}}Nwtmbg%
(JaPLSHARMA)
Member (3)




